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0A No.949/97\
New Delhi, thig the 15th day of December{1997
Hon’ble pr. Jose p, Verghese, Vice-Chairman(J)
Hon’ble shpi S.p, Biswasg, Member (4)
Bholey Shankar
s/o Shri Bidhi Rap
r/o Chamber No. 72,
Tehsil Compound, .
Ghaziabad. : ++«Applicant
_ (By Advoeate: Shri Righj Kesh)
Versus
1, Directop Genera] Home Guard
and Civj] Defence Delhi
Niskanm Sewa, Bhawan
Raja Garden, New Delhij.
< 2.ACommandant Delhi Home Guard,
' Niskanm Sewa Bhawan,
Raja Garden, New Delhi.
3. Chier Secretary, A
Govt, of N.C.T. of Delhj,
5, Sham Nath Marg,
Delhi, ....Respondents
(By Advocate: Shri Jog Singh through'Sh; C.Harj
Shankar)
ORDGE R (ORAL)
Dr. Jose p. Verghese, Vice—Chairman (J) -
The bPetitioner in thislcase vas taken jip Home
Guards ip the year 1983 and again Joined in the year 1987
thereafter his Serviceg were discontinued as there wagqg a
Criming} case pending against the Petitioner, It is Stated
that the discharge ¥as undep Rule 8 of the Bombay Home
Guardg Act ag applicahble to Delh;
Subsequently, the Petitionep was acCquitted by
§§ an order of the trial court dateq 30.11.1995 and thereafter

made 4 representation for re-engagement

the Petitioner in




e
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view of the acquittal, ang not‘obtaining the appropriate
relief, the petitionern approached thig court by this 04 on
15.4.1997, There is no condonation of delay application

filed alongwith the OA. Thus in the interest of Justice we

one year prior to the filing of this case1 i.e, w.e.f,
15.4,1996 only.. The petitioner shall also ge given the
benefit of his actual past service between 1981 to 1987,
We are disposing of this 0A confining fp‘the relief to the
findings recorded above and the directions given in the 04
No. 1753/97. etc. the matter of.I.S.Tomar & Ors. Vs,
Union of India & Ors., decided by this court on 12.12.1997,
shall bhe made applicable to the petitioner on a nutatig
mutandig basis; It s further clarified fhat the
petitioner Will' have to his credit only thevactual work he
has done between 1981 to 1987 and thereafter from one vear
prior to the filing. of this case nameiy 15.4.1997, Any
r;lief given to the petitioners ip the said decision shall
also he applicable tp the Petitioner in 'this case byt

confining to the above said period only.

With this, this\ 0A is disposed of with no

order ag costs,

(S. ¥ lswas) - (Dr. Jose 'p. Verghese)
Member (A) - Vice-Chairman (J)
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